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I. the Chairman of the Committee on Private Memben' Bills and Resolutions having 
been authorised by the Committee, present on their behalf this their Eighteenth lteport. 

2. The Committee met on the 1st April, 1965 for examination of the foltowfna 
Constitution (Amendment) Bills undier Rule 294 (1) (a) of the Rules of Procedure:-

( I) •The Constitution (Amen~t) Bill, 1965 (Amendmmt of A1'ticle 568) by 
Shri Harl Vishnu Kamath. 

(2) The Constitution (Amendment) Bill, 1968 (A1Mndmen1 of Eighth Schedule) 
by Sarvashri Abdul Ghani Goni and Gopal Dutt Mengi. 

F-'tamination of the Constitution (Ammdment) Bills 

!J. The Members who had given notices of the Bills and representatives of the-
Ministrles concerned with the Bills had been invited to be present at the sitting. Sarvashri 
Harl Vimnu Kamath and· Gopat Dutt Mengi, the Members concerned, attended thf! 
~itting. The representatives of the Ministries of Law and Home Affairs were present. 

4. The Committee considered the Bills and the reactions of the Government thereto. 
The Committee anived at · the following findiJ181 as a result of their examination of the 
Bills:-

Find.in.gt of the Committee . 
(1) The Constitution (Amendmtnt) Bill, 1965 (Amendment o/ Article !Jfi8) br 

Shrl Harl Vishnu Kamath. 

The BiU seeks to amend article !68 of the Constitution so as to ensuTC that 
amendment of the Constitution is not resorted to lightly. 

After bearing the views of the representative of the Ministry of La1v, the Committee 
l'eeommended that the Bill be allowed to be introduced. . 

(2) The Constitution (Amendment) Bill. 196S (Amendment of Eighth Scheduk) 
by Sarvashrl AbdJul Ghani Goni and Gopal Dutt Mengi. 

The Bill seeks to include 'Dogri' in the Eighth Schedule to the Constitution. 

After heariOK the views of Shri Gopal Dutt Mengi and the representative of' the 
Ministry of Home Affairs and cpnsiderlng alt aspects of the matter, the Committee 
postponed the consideration of the Bill during the present national eme~ncy as the 
~~tion of inclusion of any additional language in the Eighth Schedule to the 
Constitution is likely to raise controversy. 

Recomm-endatiom 

5. The Committee recommend that tJ>.e Constitu~ (Amendment) Bill, 196$ 
(Ammdnwttil of .drticle 568) by Shri Hari Vishnu Kalnath be allowed to be introduced. 
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